IN THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTI ON

C VIL APPEAL NO 2002 OF 2011
(Arising out of SLP(C) No. 19756/ 2007)

VI NOD KUMAR SRI VASTAVA Appel | ant ('s)
: VERSUS:
U. P. COOPERATI VE PRCOCESSI NG AND
COLD STORAGE FEDERATI ON LTD. AND ORS. Respondent (s)
ORDER

Leave grant ed.

W have heard the |earned counsel for the

parties.
This appeal, by special leave, is directed
agai nst the judgnent and order dated 4th April, 2007

passed by the Division Bench of the Hi gh Court of
Judi cature at Allahabad in Special Appeal No.330 of
2003 which was preferred agai nst the order dated 11th
March, 2003 passed by the learned Single Judge in
Cvil Msc. Wit Petition No.53906 of 2002.

W are told that Wit Petition No.2829 of
2009, which is also filed by the present appellant,
I s pending before the Lucknow Bench of the All ahabad

Hi gh Court.



In the facts and circunstances of this case,
we deem it appropriate to set aside the judgnent and
order dated 4t" April, 2007 passed by the H gh Court
of Judicature at Allahabad in Special Appeal No.330
of 2003 as also the order dated 11t" March, 2003
passed in Cvil Msc. Wit Petition No.53906 of 2002
and remt this matter to the Lucknow Bench of the
Al'l ahabad High Court to be heard along with Wit
Petition No.2829 of 2009.

W request the High Court to dispose of the
wit petitions as expeditiously as possible, in any
event, within a period of one year from the date of
comuni cation of this order.

Thi s appeal is disposed of accordingly.

( DEEPAK VERMA)

New Del hi ;
February 22, 2011.



